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closure of phone whichever is earlier. 
This deposit amount carries no in-
terest. Crores of rupees will be 
collected this way and used by Go-
vernment for years without any in-
terest. 

The charges of local calls, trunk 
calls and other deposits have been 
considcrabhr increased. ~1ore

over, the Department is unable to 
• • .f'. • 

give sat1s1actory service to cus-
tomers. . Many a times, telephone 
connect10ns are cut for not havino-
paid the arrears. To add to all this~ 
the Department is now informing 
the customers to pay security deposit 
towards _arrears, . in order to improve 
the pay1n habit of the customers. 
Such notices ar also issued to those 
who are regularly payino- the 
arrears. This is 1nost insulting and 
annoying. 

. I_n ~hiplun town in R a tnagiri 
d1stnct m l\1aharasthra such notices 
are issued to more t 1an 50°/o of the 
phone subscribers. 

I, therefore, request and urO"e 
upon the Minister of ommunicatio~s 
to reconsider the matter and direct 
the authorities concerned to with-
draw. the orde:S and stop collecting 
security deposits towards arrears 
and not to harass telephone subs-
cribers. · 

. SHRI RAJESH PILOT 
(Bharatpur): Before I bring iny 
urgent m~tter for your consideration, 
I would h ~e to bring to your notice 
that on :i_n these matters of urgent 
nature which the Members of Parlia-
ment have brought to the notice of 
the Government, the action taken 
by the Government is very very late. 

SHRI SOMNATH CHAT-
TERJEE (J adavpur) :  I am suppor-
ting his view. Rule 377 hac; become 
a mockery. 

'..TT ~ ~1trq ~)~~~ wmil' : ~ 
...... ~~ ~~ ~~~  

SHRI RAJ ESH PILOT: VVh n, 
we cannot bring it under any other 
Rule, we bring the matter under 
Rule 377. I want to bring something 
for your corL5idf'ra tion. 

MR. CHAIRMAN : You kindly 
read out the statement 

( lntaruptinn~) 

P.;11' 't rii '~ f'4 m ;;~~ 1((1ra1· : l ~ ~er 
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r r c~ r~~ ~ ~n. ~ m ~ 1Z<fi" 111: 

m CfiTlf cm:r . ~1 ~ , 

MR. CHAIRMAN: Is this an 
occasion to mention all this ? 

(vii) NEED TO MONITO R THE PROGRESS 
OF RESERVATION OF SERVICE 

Q.UOTA FIXED FOR EX-SERVICEMEN 

SHRI RAJESH PILOT 
(BharatpurJ : Sir, I would like to 
bring the following matter under 
Rule 377: 

It has been stated time and again 
that concession in the form of re-
servation in Central Govern.n1cnt and 
State Government services, the 
percentage of reservation fixed for 
ex-servicemen has not been fully 
materialised although as per the 
Governn1ent policy, the public sector 
is also supp sed to have re serve 
quota for Ex-servicemen. After 
touring most of the States and 
n1eeting the Ex-servicemen all over 
the country I wish to bring to the 
notice of the concorned State autho-
rities through the Central Guvern-
1nent that monitoring of this 
p~ ocedurc needs to be done imme-
diately and also smoothen the system 
in all parts of the ·country by nomina-
ting President of District Soldier 
Board. All State Governments may 
please be requested to call for figures 
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from each district, of unsettled Ex-
servicemen and the same may 
please be tranc;rnitted to the Centre 
for informati n to the nation for 
better cau. e of th _se p 0:1Je who 
sacrificed their yt"sterda y fo r our 
today. 

(viii) NE'E:D TO IMPRO E THE RAIL 

SERVICES ON N ORTH-EASTERN 

RAILWAY. 
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(ix) NEED F R TAKING OVER F 

VI '  D AND VIMAL TEXTILE MILL 

OF UJJAIN 
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